- . DUTY AND TAX NRAILWAY PASSEN-
© fe Solie 2s#  GERFARES (DISTRIBUTION) ACT, 1957
- vt B ' No. 57 or 1957

[24th December, 1957]

An Act to provide for the distribution of the net proceeds of
the estate duty and the tax on railway passenger fares among -
the States in pursuance of the principles of distribution
formulated and the recommendations made by the Finance
Commission in its report dated the 3oth day of September,
1957.

‘BE it enacted by Parhament in the EIghth Year of the Republic of
India as follows

Short title 1. This Act may be called the Estate Duty and Tax on Rallway
' " Passenger Fares (Distribution) Act, 1957.

e

Deﬁxﬁtions"; 2. In this Act,—

(@) “estate duty” means the estate duty levied under the

Estate Duty Act, 1953, in respect of property other than agricul- 34 of 1953.
tural land;

(b) “State” does not include a Union‘ter‘rit_ory; .. _ |

(e} “tax on railway passenger fares” means the tax levied
under the Railway Passenger Fares Act, 1957.

\

2570f 1957«

Distribution 3. (1) During each financial year comrhencing on and after the &
of net pro- : B

ceeds of 1st day of April, 1957, the net proceeds of the estate duty levied and
estate duty  collected during that financiel year shall, after deducting therefrom a
i;s;ggt‘:“ze‘: sum equal to one per cent. of the said proceeds as being attributable

to Union territories, be distributed among the States in accordance

with the provisions of sub-section (2). A

(2) Out of the total amount falling tc be distributed in any
financial year under sub-section (1),—

(@) the amount attributable to immovable property shall be’
distributed among the States in proportion to the gross value of

356




T At sy o 1957j  Bstaze Duty and Tax on Railway Passengér 484

f 1953.

h y > . - !
Fares (Distribution)

the immovable property situated in ‘the respective States .a_‘s
determined in respect of that financiel year;

(b) the balance shall be disiributed ainong the States as

follows: — _

State : Percentage
Andhra Pradesh ‘ : . 876
Assam ; o 2053
Bihar ' b : ‘ .. 10-86
Bombay ~ ‘ .o 13527
Kerala N : eo . 379
Muadhya Pradesh ' j o 7:30
Madras o 840
‘Mysore : ' ' . 5143
Orissa o ~ ; oo 410

"~ Punjab f - .o 4:52
Rajasthan ' ' . .o 447
Uttar Pradesh o » R b i |
West Bengal P e T37T
Jammu and Kashmir - " oo 124

(3) For the purposes of this section,—

(a) “amount attributable to immoveable property” means an
amount which bears to the total amount distributable in any
financial year under sub-section (1) the same proportion which
the gross value of all immovable property situated in the States

- bears to the gross value of all property, movable and immovable,

so situated, as determined in respect of that financial year;

(b) “gross value”, in relation to movable or immovable pro-
perty, means the total value of all movable property or, as the
case may be, of all immovable property, passing on the death of
any person as determined by the Controller under the Estate
Duty Act, 1953; -

(¢) “immovable property” does not include agricultural
land.

4. (1) In respect of each of the financial years commencing on Special pro-
the 1st day of April, 1953, 1954 and 1955, the net proceeds of the vision for
estate duty levied and collected during that financial year shall, after
deducting therefrom a sum equal to two and three quarter per cent. ceeds of
of the said proceeds as being attributable to Part C States, be dis-
tributed among the Part A States and Part B States in the same financial
manner as the percentage of the net proceeds of taxes on income SI’ears

distribution:
of net pro-

estate duty
in respect of

953-54

falling to be distributed under clause (2) of article 270 of the Consti- to 1956-57.

tution has been distributed among those States in respect of that
financial year.
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@ In respect of the financial year commencing on the 1st. day
of April, 1956,—

{a) seven-twelfths of the net proceeds of the estate duty
levied and collected during the said financial year shall, after
deducting therefrom a sum equal to two and three quarter per
cent. of the said proceeds as being attributable to Part-C ‘States,
be distributed among the Part A States and Part'B Stdtes in
respect of the first seven months of the said financial year in the
same manner as the percentage of the net proceeds of taxes on
income falling to be distributed under clause (2) of’ art1cle 270
of the Constitution has been distributed among thoge States in
respect of the said seven months, and

(b) five-twelfths of the net proceeds of the estate duty
levied and collected during the said financial year shall, after
deducting therefrom a sum equal to one per cent. of the said

- proceeds as being attributable to Union territories, be distributed
in respect of the remaining five months of the said financial year,
in the same manner as the percentage of the net proceeds of taxes

* on income falling to be distributed under clause (2) of article 270
of the Constitution has been dlstrlbuted among the States in
respect of the said five months. -

" (3) The provisions of this section shall be deemed to have had

‘effect from the date on which the Estate Duty Act, 1953, eame 3, of 1453,
into force.

Disttibution 5. During each financial year commencing on and after the lst
of net pro- day of April, 1957, the net proceeds of the tax on railway passenger
fg;%s;f the fares levied and collected during that financial ~year shall, - after
rajlway deducting therefrom a sum equal to-one quarter per cent. of the said
g;s:: 25:,;“_ proceeds was being attributable to Union territories, be distributed

edtothe  among the States as follows:— : |
States,

State ' Perceritage
Andhra Pradesh © .. 886
Agsam C ' B o 271 "
Bihar ; ' .. 939
Bombay : ' ;. 16°28 j
Kerala . R . 1-81
Madhya Pradesh ' .. 831 .

Madras » o oo 16046

Mysore o .. 445

Orissa : S e 178
Punjab § e 8011 i
Rajasthan .. 6T
Uttar Pradesh , .. 1876

West Bengal IR 881
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6. (1) The Central Government may, by notification in the Ofﬁc1a1 Powat fﬁ '
Gazette, make rules providing for the mammer in which the gross make rules,

~ value of:property is'to be: calculated, for the -‘time at which, and the

manner in which, any payments under this Act are to be made, for
the making of adjustments between one financial year and another
and for any other incidental or ancillary matters.

(2) All rules made under this section shall, as soon as may be
after they are made, be laid for not less than thirty days before each
House of Parliament and shall be subject to such modifications as
Parliament may make during the session in Whlch they are so laid
or the session 1mmed1ately followmg
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